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STP Limited 
JfJ11 Chlnfljlv Tower ··•·■·,.. •.·�.t• 

. .,,!"· 
' ' 

� Nehru Pla:e, New DeJhl -110 019 (Indal 
'Tel: -t9111 4656 1359 
Email: lnfodPStpltd,aim 
Web$1tr:: www.ltpftd.com 

CIN: Ul3109WB1!BSPUJXIB4l3 

CERTIFIED TRUE COPV OF THE RESOLUTION PASSED IN THE MEETING OF 
COMIWTTEE OF THE BOARD OF DIRECTORS OF STP .LIMITED t-ELD � 2'TH DAY OF 
JANUARY 2024 AT 11.00 Am AT CORPORATE OFFICE AT 707, CHI� TONER, 
NEHRU PlACEJc NEW DELHI 110019 

The Committee was informed that the Company needs to authorize a person for Instituting legal 
suits under various laws in India and it is recommended to appo.m Mr Amit Kumar Shaw, 
Deputy Manager of the Conl)Sny, who Is currently stationed n one of the offices at Kolkata. 
After discussion it was: 

"RESOLVED THAT Mr. Amit Kumar Shaw, Deputy Manager, of the. Company be and Is hereby 
authorized to deal with legal matters and fo Institute legal proceedi'lgs against any person/ 
persons/ bodies Ge,poQ!te and to dei!nd Company against any legal proceedings inati1Uted/ fo 
be Instituted by any person/ pen.ans/ bodes Corporate etc. and fo represent, appear on behalf 
of the Company before Courts/ Tribunals/ Regutatory Bodies/ Government. 

RESOLVED FURTHER THAT Mr. Amit Kumar Shaw, Deputy Manager, of the Company be and 
is hereby authorised to make

1 
sign, execute, file Aaints, Company PetitiOns. Applications, 

Vakalatnama, Statements, Oedarations, Affidavits and other documents as may be required In 
connection with legal proc�s tir and or against Company for the above-mentioned 
litigation and fo engage any Counsel, Solicitor, Advocate on Company's behalf. 

RESOLVED FURTHER THAT Mr. Amit Kumar Shaw, Deputy Manager, of the Company be and 
is hereby authorised fo fib complaint l.lls. 138 of NJ. .Mt to swear affkfavit in evidence, to 
depose in the matter and to produce evidence and ewn to file appeal and to appoint advocate 
to defend the interest of the Company. 

RESOLVED-FURTHER THAT Mr. J.P. Kukreja, Chief Financial Otf,c::er and Company Secretary 
and / or any Director of the Company be and are hereby severaJty authori� to furnish a 
certified true copy of the Resdution on behalf of the Company!' 
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